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last few years and the reason given is availa-
bility of cheap fertiliser. Super phosphate is
one of the best fertilisers, and what are the
steps that the Government have taken to
bring down t he prices of fertil isers ?

. SHRI ANNASAHEB P. SHlNDE : The
hon. Member is right in the factual informa-
tion. The consumption of single super phos-
phate is not coming up It is a paradoxical
situation. There is a great demand for di-
ammonium phosphate : it is a concentrated
type of phosphate. But the superphosphate
capacity in our country remains unutilised. The
superior types of fertilisers are becoming more -
popular. At the same time we do not like
our capacity to remain idle. We are studying
how this could be increased.

Our general assessment is that though the
prices are high, the consumption is increasing
and it is not affecting actual consumption of
fertilisers.

SHRI CHINTAMANI._ PANIGRAHI :
In answer to part (c) the hon. Minister has
adn.itted the slow growth rate of consumption
of fertilisers. In :1970·71 it is again low. What
efforts are they going to make to increase con-
sumption ?

SHRI ANNASAHEB P SHINDE : If the
hon, Member carefully reads the statement
as far as phosphate is concerned, it is available
in three ways. One is, single super-phosphate
manufactured by our super phosphate factory.
In the big fertiliser plants like Trornbay, we
are manufacturing diarnmoniurn phosphate
which is highly concentrated. It has become
more popular with the farmer. That is why
the off take of this particular type- of fertiliser
is not picking up.

SHRI CHINTAMANI PANIGRAHI : I
am sorry I have to say that he must read his
replies carefully; I have read it carefully.
The answer relates to the increase in the
growth rate; that has come 9Pwn because of
the following reasons-as mentioned in the
statement. The increase in the consumption
of fertilisers in 1967-68 over the. preceding
year was 4.49 lakh tonnes of nutrients while
such increase in 1970-71 over the preceding
year was 2.74 lakh tonnes of nutrients, So,
definitely that has gone down.

MR. SPEAKER: He said that it was due
to superior fertilisers.

SHRI ANNASAHEB P. SHINDE I
would request the hon. Member to read it
fully. The last sentence refers to this.

MR. SPEAKER : Instead of taking the
time of the House, I request both of them to
read it at home ... iInterruptions.i Next
question.

Allotment of Plots to M.Ps. in Delhi

* 524. SHRI KARTIK ORAON : Will
the Minister of WORKS AND HOUSING be
pleased to state:

(a) whether a few residential plots were
to be allotted to Members of Parliament in
Delhi and 5 per cent of these plots were
supposed to be set apart for Members of
Scheduled Castes and Scheduled Tribes;

(b) if so, how many of these plots have
been allotted to the Scheduled Castes and how
many to the Scheduled Tribes; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI 1. K. GUJRAL) : (a) 5% of the
residential plots developed by the Delhi
Development Authority for low and middle
income groups are reserved for sitting Members
of Parliament anJ Metropolitan Council,
Councillors of the Delhi Municipal Corpora-
tion and non-official members of the Canton-
ment Board and the New Delhi Municipal
Committee. This reservation is irrespective
of the fact whether persons falling in these
categories belong to Scheduled Castes/Tribes
or DOt.

(b) and Cc). Do not arise.

SHRI KARTIK ORA ON: I would like
to know from the Government as to whether
it is a fact that a few plots had been allotted
to Members of Parliament and if so, does any
Scheduled Caste or Scheduled Tribe Member
figure in that list?

MR. SPEAKER: That is your question
which he has answered.

SHRI KARTIK ORAON : Plots have
been allotted to Members of Parliament. I
want to know who they are and whether
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there are any Scheduled Castes or scheduled 
Tribes Members in the list.

SHRI 1 K GUJRAL : In all we receiv.;J 
applications from 116 Members of Parliament 
of both Houses, out of which 34 Members have 
been allotted so far, and others will be allotted 
as the plots are developed and the percentage 
is kept. I can tell my hon. friend that 
although as Members of Parliament there is 
no distinction between Scheduled Castes and 
Scheduled Tribes Members and others, for 
general allocation of plots and houses of DDA, 
IS per ccnt reservation is made for Scheduled 
Castes and Scheduled Tribes.

SHRI PRIYA RANJAN DAS MUNSI : 
In view of the existing privileges of the 
Members of Parliament, may 1 know whether 
the entire idea of reservation of plots for 
Members of Parliament can be postponed 
indefinitely ?

SHRI I. K. GUJRAL : This is not for 
me to decide.
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SHRI I. K GUJRAL : For some time 
there was an agitation in the House, parti-
cularly in the previous Parliament, that 
Members should be given some plots, and 
the Cabinet approved a scheme that Members 
of Parliament who apply, belonging to the 
low income and middle income groups would 
be given plots of land, varying from 125 to 
200 square yards.

MR. SPEAKER : His question is, having 
got the land and conrtructed the house, will 
Government see that they do not let it out 
for rent ?

SHRI I. K. GUJRAL : So far as these 
plots are concerned, no Member of Parliament 
has yet built the house.
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SHRI 1. K. GUJRAL : The Tara Co-
operative Socicty is separate from this. That 
Society is being given five acres of land for 
group housing schemes near Kalkaji.
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SHRI I. K GUJRAL : 1 should like to 
state categorically that government has not 
given any plot of land to any minister, past 
or present,

SHRI S. M. BANERJEE They have 
built houses on their own plots.

SHRI I K. GUJRAL : There may be 
some ministers who have houses m Delhi and 
some who have houses outside Delhi Natu-
rally there can be no policy which can discri-

minate against those who possess houses in 
Delhi. That should not be a crime. Our 
general policy is that houses should be encou-
raged to come up Generally, houses are 
built with loans raised from LIC or some 
other source When Government servants, 
or my be mmisteis- I do not have that detailed 
information with me now—build houses on 
the basis of loans raised, naturally for retur-
ning the loan a situation does arise if we ask 
them to vacate the Government accommo-
dation. So far as allocation of a house to 
a minister is concerned, that is done under 
a law passed by this Paliamcnt, because a 
mims'er is entitled to a fiee furnished house. 
It is a term of his appointment,

SHRI S M BANERJEE There is shor-
tage of accommodation MPs have to wait 
in queue Thousands of C lass II and Class 
IV employees arc waiting «ft sftiT ^TTH 
5HT |  ^TTt JTTR % fatr 
I , irohfor t t  % feq  JT̂ t I *5 3TTJT??ft 

srf^fT ^  ft i

MR SPEAKER He has already replied
to it
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SHRI I, K GUJRAL : He is making a 
case as if to build a house is a crime.

SHRI B. P. MAURYA : You are discre-
diting Members of Parliament. That was
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not my question. Please reply to my 
question.

SHRI I K. OUJRAL : I am replying. 
Please be patient.

arww : srrr *rtfa t ^ t  i

sft tfVo «fto : *H7T?T 3PTRT 
t ,  «T»TT?Tr7' ?ft?T ^  TK

t ,  s t «t f t  h ^ f i Ô fafrm  ^  *pt

aretrsr : srsr *T r&t 
£ ?rsr ^rrr nrrfcr tft T tfair i

SHRI I. K. GU.IRAL : So far as the 
Government is conccined, no plots of land 
have been allotted by Government to any 
Government official. That should be clearly 
understood. Sometime a^o there was infor-
mation given that some cooperative sociei/cs 
have come up, through which the Govern-
ment servants have got plots. Theie coope-
rative societies are well undct the rules and 
they were formed much befoie the Land 
Acquisition Act wa>« passed When Govern-
ment decided to acquire about 70,000 acres of 
land in Delhi, some cooperative societies had 
already been formed and they had already 
purchased land from privute agriculturists 
The only thing Government did was. ihcy 
acquired their land but converted the free-
hold into lease hold. It was a disadvantage 
to those who had already purchased thi land. 
Not only Government servants’ cooperative 
societies but many more coopeiative societies 
also fall in this category. Some of them may 
have gone and built houses The Ministry 
is generally interested in encouiaging the 
building of houses. S nee we want the houses 
to come up, we make a provision of about 
Rs. 5 crores every year for the grant of loans 
to government servants for buying houses, 
or for building houses. $o that housing activity 
in the country as a whole gets generated.

Now ilie point raised by my hon. friend 
is that those who have built houses are also 
in occupation of government quarters My 
reply to tha* is  sometime back government 
decided in the first instance that those who had 
built their own houses should vacate govern-
ment accommodation. After some time that

decision was reversed. One reason was 
that those who had built houses found it 
impossible to repay the instalments of the 
loans. Secondly, the people alTected by this 
rule would not be more than 300 to 400. It 
is not as if a very large number of houses 
would fall vacant if this rule is changed.

Development of a Rotary Type Rake for 
Removal of Weeds

* 525. SHRI RAJDEO SINGH : Will 
the Minister of AGRICULTURE be pleaded 
to state :

(a) whether a rotary type rake has been 
developed by the Central Institute of Fishe-
ries Technology which will be able to remove 
submerged aquatic weeds and make inland 
watcis fit for fish culture ;

(b) if so, whether this rake will be able 
to help clear the thousands of hectares of 
inland waters now lying barren , and

(c) if so, the time taken to make commer-
cial use of the rake device ?

THE MINIS ILR OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAFIEB P. SHINDE) : (a) Yes, Sir. 
A rotary type dcweeding machine has been 
developed bv the Central Institute of Fishe-
ries Technology and is currently undergoing 
trials.

(b) Yes, Sir. When the trials are success-
fully completed.

(c) The trials are expected to be comp-
leted by the end of 1972.

SHRI RAJDEO SINGH ; After the trials 
arc successfully completed by the end of 1972. 
do government expect fish culture in the 
inland waters would be successful ?

SHRI ANNASAHEB P. SHINDE : On 
the basis of the trials we feel it would be 
possible to popularise this.

SIIRI BISWANARAYAN SHASTRI : 
Which are the areas where this trial was 
conducted ?

SHRI ANNASAHEB P SHINDE : This 
rake was developed in the Cochin institute. 
So, it was tried in the near-about areas




